CENTRAL ELECTRICITY REGULATORY COMMISSION

(Legal Division)

Weekly Hearing Schedule for the month of February, 2026 (23.2.2026 to 27.2.2026)

24.2.2026
Tuesday

At 10.30 A.M.
Miscellaneous
Petitions

(Through online
video-conference)

1.

91/MP/2026

ARPPL

Petition under Section 79 (1) (k) of the Electricity Act, 2003
read with Regulation 19(3) of the Central Electricity
Regulatory Commission (Indian Electricity Grid Code) (First
Amendment) Regulations, 2024 seeking extension of infirm
power injection and Regulation 57 of the Central Electricity
Regulatory Commission (Indian Electricity Grid Code)
Regulations, 2023 and Regulation 65 of the Central
Electricity Regulatory Commission (Conduct of Business)
Regulations (On admission)

775/MP/2025

TPSL

Petition under Section 79(1)(b) & (f) of the Electricity Act,
2003 read with Regulation 65 of the CERC (Conduct of
Business) Regulations, 2023 and Article 17 of Power
Purchase Agreements dated 25.11.2021 seeking increase in
rate of Goods & Service Tax (?GST?) on the supply of
renewable energy devices and parts along with supply of
other goods and services as change in law event and
consequential approval of the costs incurred by the
Petitioner due to such change in law event.

846/MP/2025

SSUPL

Petition under Section 79 of the Electricity Act, 2003 read
with CERC (Indian Electricity Grid Code) Regulations, 2010
and CERC (Indian Electricity Grid Code) Regulations, 2023
seeking compensation (along with interest) for the
generation loss suffered due to curtailment / backing down
instruction issued by Rajasthan Rajya Vidyut Prasaran
Nigam Limited (RRVPNL) in capacity of STU and Rajasthan
SLDC on account of its inadequate transmission system for
evacuation of power.

322/TL/2024

NREGSPTL

Application under Sections 14, 15 and 79(1)(e) of the
Electricity Act, 2003 r/w Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for Grant
of Transmission License and other related matters)
Regulations, 2009 seeking grant of the transmission
licence to NERGS-I Power Transmission Limited

31/AT/2026

SJVN REIA

Petition under Section 63 of the Electricity Act, 2003 for
Adoption of Tariff discovered through Competitive Bidding
Process for Supply of 6000 MWh (1500 MW x 4 hours)
Assured Peak Power from ISTS- connected Renewable
Energy (RE) Power Projects with Energy Storage System
(ESS) anywhere in India.

27/TL/2026

ATL

Application under Sections 14, 15, 79(1)(e) of the Electricity
Act, 2003 read with Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for Grant
of Transmission License and other related matters)
Regulations, 2024 with respect to Grant of Transmission
License to KPS Il HVDC Transmission Limited

28/AT/2026

ATL

Application under Section-63 of the Electricity Act, 2003 for
Adoption of Transmission Charges with respect to the
Transmission System being established by KPS Ill HYDC
Transmission Limited

885/TL/2025

SRWRPTL

Application under Section 14 & 15 of the Electricity Act,
2003 read with Central Electricity Regulatory Commission
(Procedure, Terms and Conditions for Grant of
Transmission License and other related matters)
Regulations, 2024 with respect to Transmission License to
SR WR POWER TRANSMISSION LIMITED

884/AT/2025

SRWRPTL

Application under Section 63 of the Electricity Act, 2003 for
Adoption of Transmission Charges with respect to the
Transmission System being established by the SR WR
POWER TRANSMISSION LIMITED (a 100% wholly owned
subsidiary of Power Grid Corporation of India Limited)

10.

261/MP/2023

JSWREL

Petition under Section 79(1)©, Section 79(1)(f), and Section
79(1)(k) of the Electricity Act, 2003 (“Electricity Act”)
seeking issuance revision of the date of operationalisation
of the long-term access granted to JSW Renew Energy
Limited (Petitioner) by CTU in terms of the long-term
access agreement dated 17.9.2021.




11.

385/MP/2023

SLSPCL

Petition for redressal of non-grant of No Objection
Certificate by the Respondent No. 1, Telangana State Load
Dispatch Centre to the Petitioner- M/s SLS Power
Corporation Limited for sale of power from its hydro power
project in the State of Telangana under collective
transactions of power exchange.

12.

63/MP/2024

SSUPL

Petition under Section 79(1)(b) and (f) of the Electricity Act
2003 seeking recovery of amounts due towards supply of
renewable power in excess of the quantum to be supplied
annually under the Power Purchase Agreements dated
02.05.2016 along with the applicable Late Payment
Surcharge.

13.

804/MP/2025

AP&NR

Petition under Section 79 of the Electricity Act, 2003 read
with Article 11.2.3 of the PPA dated 31.01.2024 seeking
payments of invoices raised towards Monthly Fuel Cost
Adjustment for the period of supply from 1.4.2024 to
31.7.2024 along with Late Payment Surcharge and Interest.

14.

814/MP/2025

WFEPL

Petition Under Section 79(1)(c), (f) and (k) of the Electricity
Act, 2003 read with Regulation 41 and 42 of the CERC
(Connectivity and General Network access to the Inter-
State Transmission System) Regulations, 2022 (as
amended) seeking Extension of Connectivity start date and
corresponding milestones (Including Financial closure) for
the 700 MW Solar Power Project at Solapur, Maharashtra.

15.

906/MP/2025

KPS VIA

Petition under Section 17(3) & 17(4) of the Electricity Act-
2003 seeking for approval of security interest over
Petitioner’s assets in favour of Respondent no. 3 i.e.,
Catalyst Trusteeship Limited (hereinafter referred to as the
“Security Trustee”), who is acting as the Security Trustee
for the purpose of holding the securities on behalf of and
for benefit of the lender i.e., Respondent No. 2 — Power
Finance Corporation Limited, and any other banks and
financial institutions participating in the facility (hereinafter
referred to as the “Lender(s) /PFCL/ Lender’s Agent”), in
terms of the Security Trustee Agreement dated 19.09.2025
(including its assignees, transferees, novates) in respect of
the Petitioner’s transmission project.

16.

16/MP/2026

FSREPL

Petition under Section 79 of the Electricity Act, 2003 read
with Regulations 11A(6), 41 and 42 of the Central Electricity
Regulatory Commission (Connectivity and General
Network Access to the inter-State Transmission System)
Regulations, 2022 seeking approval for change in
shareholding pattern of the connectivity grantees prior to
commercial operation date of the project.

17.

972/MP/2025

APDCL

Petition under Section 79 (1)(c) of the Electricity Act, 2003
seeking return of the connectivity bank guarantee
submitted on behalf of the Petitioner, namely Conn - BG2,
to the Central Transmission Utility of India Limited under
Regulation 8 (ii) of the Central Electricity Regulatory
Commission (Connectivity and General Network Access to
the inter-State Transmission System) Regulations, 2022, in
view of the Petitioner having surrendered its connectivity
on account of withdrawal of the generation project.

18.

21/MP/2026

EGCEPL

Petition under Section 79(1)(c) and (k) of the Electricity Act,
2003 read with Regulation 41 and 42 of the Central
Electricity Regulatory Commission (Connectivity and
General Network Access to the inter-state Transmission
System) Regulations, 2022 inter alia seeking relaxation
from submission of Conn-BG 2 in terms of Regulation
37.10(b) read with Regulation 8.2(a).

19.

45/MP/2026
alongwith
1.A.N0.13/2026

Urja
Sanchar

Petition under Section 79 of the Electricity Act, 2003
challenging Notice dated 18.12.2025 issued by Central
Transmission Utility of India Ltd. read with Regulation 41
and 42 of the Central Electricity Regulatory Commission
(Connectivity and General Network Access to the inter-
State Transmission System) Regulations, 2022 (as
amended)(Interlocutory application for ex-party interim
reliefs and urgent listing).

20.

75/MP/2026
alongwith
1.A.N0.17/2026

HCSPL

Petition under Section 79 of the Electricity Act, 2003 read
with Regulations 41 and 42 of the CERC (Connectivity and
General Network Access) Regulations, 2022 (as amended)
and Regulation 65 of the CERC (Conduct of Business)




Regulations, 2023 seeking appropriate reliefs with regard
to utilisation of connectivity, compliance with conditions
subsequent, acceptance of land documents, and
conversion of connectivity under the relevant provisions of
the GNA Regulations (Interlocutory application for urgent
listing and interim directions).

21.

891/GT/2025

NHPC

Petition for truing up exercise for the period 2019-24 and for
determination of tariff for the period 2024-29 in respect of
Loktak Power Station of NHPC Limited.

22.

236/GT/2021

NTPC

Petition for approval of tariff for the period from anticipated
COD of Unit-I to 31.3.2024 for Barh Super Thermal Power
Station (3 x 660 MW)

23.

710/GT/2025

JSWHEL

Petition for true up of capital cost & tariff for FY 2019-24 and
determination of tariff for FY 2024-29 in respect of Karcham
Wangtoo HEP.

24.

21/RP/2025

PGCIL

Petition for review of the Order dated 8.9.2025 in Petition
No. 137/GT/2024

24.2.2026
Tuesday
At 2.30 P.M.

(Through online
video-conference)

25.

58/MP/2023

W5RL

Petition under Section 79(1)(b) read with Section 79(1)(f) of
the Electricity Act, 2003 and applicable laws and provisions
inter alia seeking payment of compensation for breach of
provisions of the Power Purchase Agreement dated
21.07.2017 executed by and between Wind Five Energy
Private Limited and PTC India Limited.

26.

215/MP/2023

PTCIL

Petition under Section 79(1)(f) of the Electricity Act, 2003
for adjudication of disputes between the Petitioner and the
Respondents under the Power Purchase Agreement dated
21.7.2017 and Amendments thereof-entered between the
Petitioner and the Respondent No. 1 and the back-to-back
Power Sale Agreement dated 27.6.2017 entered between
the Petitioner and Respondent Nos. 3 and 4 and the alleged
termination of PPA by Respondent No.1.

26.2.2026
Thursday

At 10.30 A.M.
Miscellaneous
Petitions

(Through online
video-conference)

57/MP/2026

APNRL

Petition under Section 79(1) (b) read with Section 79(1) (f)
of the Electricity Act, 2003 read with Rule 3 of the Electricity
(Timely Recovery of Costs due to Change in Law) Rules,
2021 seeking compensation on account of Change in Law
event namely Notification dated 19.03.2025 issued by the
Department of Mines, Government of Jharkhand by which
methodology of calculation of Royalty applicable to coal
procured for dispatches Power/ Regulated Sector has been
changed thereby resulting in increase in cost of generation
and supply of electricity to the Respondents ( On
admission).

48/MP/2026

PUNESTL

Petition under Sections 17(3) & 17(4) of the Electricity Act,
2003 seeking approval for creation of security interest over
the assets of Pune-Ill Transmission Limited in favour of
Catalyst Trusteeship Limited for the benefit of REC Limited
(including its Assignees, Transferees, Novates) in respect
of the Transmission System for evacuation of power from
potential renewable energy zone in Khavda area of Gujarat
under Phase-IV (7TGW): Part D

78/MP/2026

NNTL

Petition under Sections 17(3) & 17(4) of the Electricity Act,
2003 seeking approval for creation of security interest over
the assets of Navinal Transmission Limited in favour of
Catalyst Trusteeship Limited for the benefit of Power
Finance Corporation Limited (including its Assignees,
Transferees, Novatees) in respect of the Network
Expansion Scheme in Navinal (Mundra) area of Gujarat for
drawl of power in the area.

Diary No.
620/2025

KPTL

Petition seeking approval under Section 17(3) and Section
17(4) of the Electricity Act, 2003 read with Article 15.2.2 of
the Transmission Service Agreement dated 09.02.2024, for
creation of security interest by way of hypothecation of the
assets of Karera Power Transmission Limited in favour of
the Respondent No. 2, i.e., Axis Trustee Services Limited,
the Security Trustee of the Lender(s).

94/AT/2026

NHPC

Petition under Section 63 of the Electricity Act,2003 for
Adoption of Tariff of additional capacity of 1150 MW Firm &
Despatchable Power under Greenshoe Option from ISTS
connected RE Power Projects coupled with Energy Storage
System selected through Competitive Bidding Process.

32/TD/2026

EASPL

Application under Section 14 and 15 (1) of the Electricity
Act, 2003 read with Regulation 6 of the Central Electricity




Regulatory Commission (Procedure, Terms and Conditions
for Grant of trading license and other related matters),
Regulations, 2020 for grant of an inter-state trading license.

Application under Section 14 and Section 15 (1) of
Electricity Act, 2003 read with Regulation 15 (1) and
Regulation 9 (4) of the Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for grant of
trading licence and other related matters), Regulations,
2020 for upgradation of inter-state trading licence in
electricity from Category V to Category IV.

Petition under Section 14 of Electricity Act 2003 readwith
Regulation 6 of the CERC (Procedure, Terms and
Conditions for grant of trading licence and other related
matters) Regulations, 2020 for grant of Category V Inter-
State Trading License.

Application under Sections 14, 15 and 79(1)(e) of the
Electricity Act, 2003 read with the Central Electricity
Regulatory Commission (Procedure, Terms and Conditions
for Grant of Transmission License and other related
matters) Regulations, 2024 and its subsequent Clarification
and replacement, if any, with respect to grant of
transmission licence to Angul Sundargarh Transmission
Limited

Petition under Section 79(1)(f) of the Electricity Act, 20083;
read with the applicable provisions of the Power Purchase
Agreements dated 26.09.2017 seeking directions to the
Respondents to reinstate the already reconciled amount
pertaining to the change in Law compensation towards
GST Laws and SGD Notification respectively payable to the
Petitioners pursuant to the common Order dated 05.02.2019
in Petition Nos. 178/MP/2018 and 189/MP/2018 and the
common Order dated 02.05.2019 in Petition Nos.
342/MP/2018 and 343/MP/2018 and to forthwith release the
already deducted amount by the Respondents towards the
same to the Petitioners along with interest (Interlocutory
application seeking issuance of an ex-parte ad-interim
directions).

Petition under Sections 66 and 79 of the Electricity Act,
2003 read-with Regulation 54, 55 and 56 of the CERC (Power
Market) Regulations 2021 seeking enhancement of block-
bid size up to 350 MW for Hydro Pumped Storage Plant in
the Day-Ahead-Market (DAM).

7. 66/TD/2026 IESPL
8. 46/TD/2026 GTPL
9. 824/TL/2025 ASTL
10. 435/MP/2024 AJSPPL
alongwith
1.A.N0.93/2024
11. 772IMP/2025 Greenko
12. 932/MP/2025 ReNewAP2
alongwith
I.A.N0.122/2025

Petition under Section 79 of the Electricity Act 2003 seeking
referral to arbitration of the present dispute between the
Petitioner and Respondent arising out of the claim for
liguidated damages of Rs. 57.37 Crores levied by
Respondent under Article 4.4.1 of the Power Purchase
Agreement dated 23.5.2018 (Interlocutory application for
urgent listing and interim reliefs).

VC Web Link for Hearing dated 27.2.2026 at 10.30 A.M.

https://teams.microsoft.com/l/meetup-

join/19%3ameeting MWQ3MzkyYjctMWY0OZCOOMTMwLWI0OTctMzFmYWI0ZjcyZTM4%40thread.v2/0?context=%7b

%22Tid%22%32%2247858796-c561-4a60-bd5a-43d59720acb1%22%2c%220id%22%3a%2298267659-474d-4fe7-

a7fe-be3b88e76c6b%22%7d

Tap on thelink or pasteitin a browser to join.

27.2.2026 1. 380/TT/2024 PGCIL
Friday

At 10.30 A.M.
Transmission Tariff
Petitions

Petition for determination cum truing up of Transmission
tariff for 2019-24 tariff block and determination of
transmission tariff for 2024-29 tariff block for Asset-1:
Augmentation with 765/400kV, 1x1500MVA Transformer
(3rd) at Bikaner (PG) along with associated bays under
Transmission system for evacuation of power from REZ in
Rajasthan (20 GW) under Phase lll Part

Coram: 2. 389/TT/2024
Member (Tech.)

Member (Law

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
(Reliable Communication Scheme under Central Sector for
Northern Region.

3. 391/TT/2024 PGCIL

Petition for determination cum truing up of transmission
tariff for 2019-24 tariff block and determination of



https://teams.microsoft.com/l/meetup-join/19%3ameeting_MWQ3MzkyYjctMWY0ZC00MTMwLWI0OTctMzFmYWI0ZjcyZTM4%40thread.v2/0?context=%7b%22Tid%22%3a%2247858796-c561-4a60-bd5a-43d59720acb1%22%2c%22Oid%22%3a%2298267659-474d-4fe7-a7fe-be3b88e76c6b%22%7d
https://teams.microsoft.com/l/meetup-join/19%3ameeting_MWQ3MzkyYjctMWY0ZC00MTMwLWI0OTctMzFmYWI0ZjcyZTM4%40thread.v2/0?context=%7b%22Tid%22%3a%2247858796-c561-4a60-bd5a-43d59720acb1%22%2c%22Oid%22%3a%2298267659-474d-4fe7-a7fe-be3b88e76c6b%22%7d
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https://teams.microsoft.com/l/meetup-join/19%3ameeting_MWQ3MzkyYjctMWY0ZC00MTMwLWI0OTctMzFmYWI0ZjcyZTM4%40thread.v2/0?context=%7b%22Tid%22%3a%2247858796-c561-4a60-bd5a-43d59720acb1%22%2c%22Oid%22%3a%2298267659-474d-4fe7-a7fe-be3b88e76c6b%22%7d

(Through online
video-conference)

transmission tariff for 2024-29 tariff block for 1 x 500MVA,
400KV/230KV ICT (4th) along with associated bays and
equipment’s at Hosur Sub-station under Augmentation of
transformation capacity by 1x500 MVA, 400KV/230KV ICT
(4th) at Hosur Substation.

398/TT/2024

PGCIL

Petition for determination cum truing up of transmission
tariff for 2019-24 tariff block and determination of
transmission tariff for 2024-29 tariff block for 1 x 500MVA,
400/220kV ICT (6th) along with associated bays and
equipment’s at Pavagada (Tumkur) PS under Augmentation
of transformation capacity by 1x500 MVA, 400kV/220KV ICT
(6th) and common facility works at Pavagada (Tumkur) PS.

449/TT/2024

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for Unified Load Despatch & Communication Scheme
(POWERGRID portion i.e. Communication system portion
and SLDC system retained by the petitioner after formation
of POSOCO) in North Eastern Region.

454/TT/2024

PGCIL

Petition for determination-cum-truing up of transmission
tariff for 2019-24 tariff block and determination of
transmission tariff for 2024-29 tariff block for Asset-1: 01
no. 400kV line bay for NTPC Ltd at Bhadla-Il Sub-station
under implementation of 400kV Bays for RE Generators at
Bhadla-ll PS & Fatehgarh-Il PS.

462/TT/2024

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for combined asset under Missing Link Transmission
System? in North-Eastern Region.

499/TT/2024

PGCIL

Petition for determination cum truing up of transmission
tariff for 2019-24 tariff block and determination of
transmission tariff for 2024-29 tariff block for assets under
Northern Region.

577/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for asset: 500 MVA, 400/220 kV ICT-8 along with associated
400 kV and 220 kV bays at Bhadla Sub-station under
Implementation of the 1x500 MVA, 400/220 kV ICT (8th) at
Bhadla Pooling Station Scheme in Northern Region.

10.

743/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of Transmission Tariff for 2024-29 tariff block
for Combined Assets under Transmission System
associated with System Strengthening-XVIlI in Southern
Region.

11.

744[TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for Assets under 220 kV Srinagar-Leh Transmission
System (SLTS)

12.

746/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for Asset under Eastern Region Expansion Scheme XXVI
(ERES-XXVI) in Eastern Region.

13.

748/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of Transmission Tariff for 2024-29 tariff block
for assets under Mundra UMPP, Part-B Scheme.

14.

750/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2014 2019,
determination and truing-up of transmission charges for
tariff block 2019 - 2024 and determination of transmission
tariff for 2024-29 tariff block for Transmission System for
Ultra Mega Solar Park (750MW) in Rewa District, Madhya
Pradesh in Western Region.

15.

766/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for Combined Assets under Kolhapur- Mapusa
Transmission System in Western Region.

16.

818/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for Asset-1: 400 kV D/C Mohindergarh-Bhiwani
Transmission Line along with communication equipment at
both ends and OPGW in place of one earth wire under
Northern Region System Strengthening Scheme (NRSSS)-
XXXV and Asset-2: 2 Nos. 400 kV line bays at Bhiwani
(POWERGRID) Substation under the Construction of two




Nos. 400 kV line bays at Bhiwani (POWERGRID) Substation
schemes in the Northern Region.

17.

819/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for asset: 1x500MVA, 400/220kV ICT (3rd) at 400/220kV
Sohawal (PG) Sub-station under 1x500MVA, 400/220kV ICT
Augmentation (3rd) at Sohawal (PG) under System
Strengthening.

18.

822/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for Asset-1: Bypassing of 400 kV D/C Farakka - Kahalgaon
(Ckt-3 & Ckt-4) and 400 kV S/C Farakka - Durgapur (Ckt-1 &
Ckt- 2) existing transmission line from NTPC, Farakka so as
to form 400 kV D/C Kahalgaon - Durgapur along with
upgraded bays at Durgapur Sub-station and Kahalgaon
Substation, Asset-2: 01 No. 500 MVA, 400/220 kV
Transformer (4th ICT) along with 01 No. 400 kV ICT bay (AIS)
and 01 No. 220 kV ICT bay (GIS) along with 220 kV cable
from ICT to GIS bay at Muzaffarpur (POWERGRID) 400/220
kV Sub-station and Asset-3: LILO of both circuits of
Kishanganj (POWERGRID) -Darbhanga (DMTCL) 400 kV D/C
(Quad) Line at Saharsa New (POWERGRID) Sub-station
along with associated 04 nos. 400 kV line bays at Saharsa
New (POWERGRID) Sub-station under Eastern Region
Strengthening Scheme-XXIII" in the Eastern Region.

19.

I.LA. 22/2026
in Petition
N0.216/TT/2025

PGCIL

Interlocutory application to allow O&M expenses of ICTs
based on their MVA capacity for tariff block 2019-2024 as
claimed in Petition No 216/TT/2025.

20.

18/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for Interconnection between India and Bangladesh
Electrical Grids for India portion in Eastern region.

21.

602/TT/2025

PGCIL

Petition for truing up of transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for Combined Asset under Transmission System
associated Tehri Transmission System in Northern Region

22.

529/TT/2025

PGCIL

Petition for truing up of Transmission tariff for 2019-24 and
determination of transmission tariff for 2024-29 tariff block
for Chukka Transmission System in Eastern Region

By order of the Commission
Sd/-
T.D. Pant
Joint Chief (Legal)
26.2.2026




